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to the undersigned within 10 days from the date of publication of this notice
and objections or  sugaestions so received shall be inguised into before
finalising the praposal.

Deputy Commissioner,
Place. . .. vieeinirnraianas N
Date..o.ooeveieninans s
ForM-2 _
' . e ' ' - ! B L
. To '..)' "y . i By . .,
’I‘hechputy Connmssmnnr, e o Con
A b e mh we o .
H:rnachali-'mdesh. D I o
s@jeer:‘—- @tijeétions'm'th&drﬂ.ft.de-.limitalipn pmpq;gjs. : s
';'1Sir,-': e ‘ | | -
et Elleasenfer to thed:aftdelannauongo_pasalspnbllshedan
I SR ww By respect of municigal aeea,, . . . L.
conp ey Tty Co . e - '
2. That I am a voter in ward No .............. o .‘....at :.erxal
.n_!n.nber .......................... of mumc;pal area,
3 That Id'xwoth- foilowmgobjecuons:td't'l‘lesc drafr.proposa]s _
) e : o I S PR
(r}
(ih
iy 't(ﬁ"- R A T :;;_Z-.."-_.,.;: ,‘:', o v v -, e _r;
_ B B " Yours faithfally,
R | . ). . | Y
e IR LI ] ' o I Lot Slgnatlll'ﬁ. - E:..‘. N 1].]. ,ana
Place. ..o veiiiiiiia i  Full, Name P,
Date.. .. ..cooiiiiininns . ‘Address.. ... e Ceeiine

(R H P. Bxtta daled 19-11-1994 P 4024 —-4028}

TI{EHIMACHAII._PRADESH MUNICIPAL SERVICES ACT, 1994
i ket 1108 d00n

ARRANGEMENT OF SECTIONS. .

L T ]i.’

Secfmns sl e L L
Rl By T 1R Lo
1. Short title, extent and conuncnccmcnt L
: 2, Deﬁmnons
' 3. Composiion of service. - -in .

1. PaSSed in Bindi by the Himachal Pradesh Vidhan a'bha Fér statément ofﬁb;ect
and Rezsons see R.FLP, Exira., dated 19-9-15%4, p. 2462 and 2476,
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Sections :
4. Integration of exjsting employees.
5. Power to take over municipal services by the Government
6. Resruitmant to the servlce
7. Probation. =
8. Liability to transfer.
9. Scniority.

10. Pupishments and appzals.

11. Resignation from servicc.

12, Retirement from service.

13.  Extraordinary pension 'md gratuity,

{4. ‘Pension in lieu of Costsibutory Provxdent Fund.
* 15, Départmental examination.

16, Leave, travelling allowance, joining time, Susps siston, medical

C fac:huf:;, fees and’ honm—ana avd othr-r matters,

17. Record of service.’ !

18. Oath of allegiance.

19. - Reservations. - v

20, Power to amend Schedules.

21, Powar to maka rulcs‘

22. - Savimgs, - " e G
23, Repeo.tof@rdmance No 4 of 1994 : L v
SCHEDULEL ~ -+~ .
SCHEDULE-IL - - REE R

" (Received the. asscnt of tha, Governor, Himachal Pradesh on the
18th October, 1994 zod published in Hindi ‘and English in RHP. Extra.,
dated, lsth October, 1994 at pages 3207-3216 and 3217-3226).

An Acr ta pro wde for the mtegrarmn recruitment and conditions of mumc:pa!
services in the State of  Himachal Pradesh drid other matters cannected
therewith.,

Be uenacted 153 the LengJathc Assemb]y of H[machal Pradesh in :he Forty-
fifth Year ofthc Repuhhc of [ndm asfoltows =

1, Short title, extent and commencement, —-(1) _This Actma.y be
called thaHimachalPradesh Muinicipal Sar\r'.ii:‘es Adt, ,1994 o

(2) It extands to the wholc of the State 5f Himachal Pradash

(3) It shﬂll and shﬂll be decmcd to haVc comc mto force 0.11 Ihc 30!11
day of May, 1994 : RUPS SRS .

Ty Deﬁmnons.-—ln this Act, ‘unless the ¢oiltext o'tharwiso'requires,"—i- N .

- {d) “appointing au;hOnty means the authority, empowercd by the

. State Govar;mnent to make appomr.ments to the posts under the

mumc:pal 5emces 3 : ’

' (b) “diféet recruitmiont e means an appomtment made. by selcctton '_ .

othorwise than by promotlon from’ ‘within' thé service or ~by

v . transfor _ of an official aiready in the service of any State or

. ‘Central Govornment ot afy Corporation, Board'or dny othcr
Tocal'autheorityunder the cortrol of State Governmeént ;
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() “Government* means the Government of Himachal Pradesh:;,

(¢} “loave” inciudas carncd leave, maternity loave,. leave not due,
teave on faif pay, medical logve, commuted leave, and. extra—
ordinary leave but does not include casuzl leave;

(¢) “Member™ means a momber of the State leve]l municipal.service
constituted under this Act ; o

(f) “municipality”” means an institution.of sélE;Govch\mcntn—

(a@) a Nagar:Ranghayatand: aMummpa.l Counml consti ﬁun’dcr
the Himachal Pradesh Municipal-Agt,.1994-(1 3. of 1994); and

o ) a Mummpal quponahomconstimtcd undcr the- H]mac‘hal
Pradesh Municipal Corporation Act, 1994 (12jof 1954);

(g) *‘prosc.ibad” mcans presceibed by rules made’undcr t[l'lS Act i:-

(h) **servics™  inreiation to mammpa]mes mezms th.e . mumt:tpal
sorvice constituted in  the prc\cnbcd manner by thu,Govermnent
at the Statelevel underghe provisions of this: Aoty and . -

() “sservice selection committes™ means the conmnttec'setaqp by the
State Govermument under section 6 of thig Aot 1.« (7 .

.3- Composition: of . service. —(1) Mumc;pal State .level ser‘nccs shall
compme,o}‘l’th'lb.posls shown'inc thbﬁicl}}*d’dle Iio! i Ak v L

(2) The Go%ﬂﬁneﬂ'tsh:flt’hdvu S'the rlghtef bya notlﬁca‘tidn‘pibhshcd“ .
(h% %ﬁm&l Gagzotto, make additions to, or, delenonx , tho pnosts in Sche-
r,h d:li‘e.reﬂt dcm ghtatios. and” scalé‘s of: pa,y 01 pei‘ﬁ?rméntly or!
1cmpbran - SRS
() Subject to. the-proyvisjans contained i m the Act the, g hﬁcatlons,
method’ of rucmltmbnt aa‘l‘éhes Tea fog ajrd nces ﬂn
service referred to in sub-seetion ('lj Hall’ b;%uch‘ Ay 'be‘pro;cnbbd "

* 4y Natwithstmding aniyehing Eottiined to pﬁe waty in thid Ak, 8,
porson appointed to tle servics uitdoer-fhis Aét‘s 7ot be db‘amed‘fo have

been appomteql, to any, cmlgc:lmcc or postunder the State, quernrp.enp.

: Integration of existing emplayees.—(1) The employces of the muni-
Clp&llt‘lt‘:‘i in tligeSiaté o'g “Himackal “gr‘aﬂe‘sh‘ and) working%n ‘regultit Basis on
the commencement of this Act, as may be notified by the Government, shaft
stand intograted in the SﬂIVle accordm,t_, 10 the p:ocedure as may. be ]a.ld down
by the Govofriment, '

(2) .Thcrc shnll:bb no rédﬁcnon in"this Basic' pay of the mombemf the
semcc Which"he way drawitig imthediately bafbro the corumentement o f
this, Act, howeves any, spacial pay which such. membeér of° this samco was
reccfmﬁg,for Avjy 2dditional duties' sh*allirotﬁeprow& d,

No) Wﬁhbut.‘pzejud’“cb 10" the provisions 8F subssection (2} the pay of
a merhberof thie servlca sh":ﬂf b adju*sta& and fixed i thc S?cale ,ot“p’a.y of the
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ipest:included in the Scheduled-I in-accordance with the. provlswns of the
‘Fundamental-Rules, as applicableto tho State, Go vernment empkoyees

<o 5. Powerdotakeover- municipal servives§ythe Go,ver.nmer:r (1} Not-
withstanding anything contaized in this Act, any othes; Jaw.in force, sules
made thereunder and executed and orders made, the State Government
dfit thinks. fit thatitis expedient.and mecessary to do .so, may, - by noti-
ficationin the Official Gazstte, take over all or any class of empoyces working
ina mume:pahty qpec1ﬁed in the Schcdule 1I.

. '(2) ‘Where any. class of employees are taken over.urder sub-section
( I) such employees wilkbecome theemployces-of theStato Government and
shall be entitled to such remuncration and shall be governed by such rules
and-regulations: asare applmabletq t,he emptow,es of the State,Government

.en requivalentpost. ‘ o G

(3) Whare any class of employees are .taked oven by 'rhc State Govern-
ment under sub-section (1), they shall be merged with the employees of
" that'Department of the :Government -to which the! St:ue Govermnent may
order : T
) Provided that whe-'e such employees are so taken over from a munici-
pality vthe corréspording’ postyin -the: Jmunicipalityshatibefilled in by
deputat:on out of sad -2 of the G rvernment Departmentconcer:ed and the
.expenditure on accourt of piyment of s"laly and allowances ete shall be
''borné by the municipility comeemned. - /- :

T AV oar I

(4) Any service rendered by such class of cmployecs l'nder a muni-
cipality before taking over such scrvices shali be deemed- torbasdrvicsdendered
under the State Govemment

e, T b

it STHEE TR
: Pmow&edzthatm'hﬂe_ﬂma class Oﬁemploycm'arcrt&kenover by the State
Govarnment under sub-section (1), the emplqyoes.'whose1scrwce have heen
taken over shall be governed by the pensiopary regulations as made appli-
vcable itorthasGovesiment omployoss, puevidad \theyoxersise tRyir option to
Isurremder: their scontvibution :0f Contsibatory tProvident cFund alongwith
-intevgstither donrwhisk! amount iwill feei depositedrin: thoir General Provident
& Bund Accoamitimthe Departomniiconcomed of theiState Gevernment, and the
share of the municipality alongwith interest thcreom:shalt be credited to
the Consohdated Fund of the State of Hlmaehal Pradesh.

" (5) Nathmg— cqntaqu in sub-seeuo.n 1) to, (4). l,ﬁpg.y ;o y
emp!oyee who, by notice in writing jin thal‘. b(éhalft thihgg‘atc Gagcrpql?;lt
within a punod of two months from the date of suc % taking over, intimates

+his optiasi ffor.not: bacoming ian, employes. of, the. Stater. Grovorguent, and

where any employece gives such notice, his serv:cmmnder the municipality
shall stand terminated with effect from such date of mkmg over, and heo
shaél })lec ititled to. compansation, from: tb.c JauRicipality, ,wpu:h shal] be
as follows:—

{@} in the case ot‘a permanent employee a 'sum equwalent to his
-salary: (imcludingallowances) fox.aperiad of three months or
for therempining period of. lus,somcq, whichever is loss ;

SR (b}:m the.ease of a tomparary employee, o.suw gquivalent to his
I I sﬁllary Gncluding allallowances) ) for,one month or for the
remaining pariod of his servico, whlchem,:}ls less.
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6. Recruifmeni to the service.—(1) Save ' as p:owded under sub-

section (2), the recruitment to various posts in the service shall be mado on

the recommendation of the scrvice selection commijttee constituted at the

Statc lave] by the State Government to conduct examinations and interviews
for recruitment to various posts in the service. :

(2) Nothing contained in this section shall apply for the appointment
of—

(i) the Comm1ssmner Joint Comrmss;oner and Assistant Commis-
sioners under sections 45 and 46 of the Himachal Pradesh
Municipal Corporation Act, 1994 (12 of 1994); .

{i7) the Executive Officer of 2 Mummpél Council and the Secretary
ofa Nagar Panchayatugder section 305 of the Hlmachal Pradesh
Mun1c1p31 Act, 1994 :

t.  (4il). promotions to the posts in the service for a'pbriqd ndt excgeding
six months ; and

e (w) mumc:pal serwces taken over by the Statc GO\rernmont under
Sectlons i - i Lol

A Pmbatmn —-( 1) A person appomted t© any. post in a service sﬁall
remain  on pro bation f‘or a pef'lod of two years:
I LI Y A
Provlded that— o et e <L
 {a) any period, after such appointment, spent on deputatlon on a
Cealy corres ondmg or a higher post: shall count towards tha penod.
‘ of pro anon and f

(b) any period of oﬁic:atmg appomtment shall be rackoned as'the

‘period spent on probation,but no person who has 5o officiated

‘shall, on the complétion of the prescribed period of probation,

g be entitled to bo confirmed, unless he is appomted agamst a
e p.'rmanent vacancy T THANT

( . '-|I

(2) If, in the opinion of the appomtmg authorjty, the work, or conduct
of a person appomtad to any post in‘the service durmg thc p’rlod of hls

probauon is not satisfacmry, it may—

~ (a)if such, person ist appomtcd by dlrect rccrultmcnt dlspense w1th

his servrce, . PR . -
. cile N et

(b) if such person is appointed by promotion,—
(D) revert h;m to hlS former post or

(if) deal . with him in such a manner as the terms and conditions
of the previdus appointment pormit ;

(m‘) exténd his petiod of probation and thereafter pass such order
as it could have passcd on the explry ‘of” the first period of
probation :
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- Provided that thy total paried of p“obanon lnchldmg oxtension, if
any, shall not exceed three years.

3) On'the comp'etion of the period of pfobatlon of a person, the
appointing authority may, 1f his work or conduct has, in its opinion, been
satisfactory:—

(i) confirm such person from the date of “his appointmert, if ap-
pointed against a perm1nent vacancy 01- :

(i) confi‘m such person from the date from which a permanent
vagancy occurs, if appointcd against a tcmporary vacancy ;

(m) declarc that he has- comp'ctcd lns probanon sat1sfact0r11y, if
there is no permancnt vacancy.

8. Liability to transfer.— The member of the Staté level municipal
service shall be liable to serve ai any place inthe State of Hlmacha] Pradcsh

9. Seniority.—The seniority infer-se of the members of the service
shall be deterinined’ separaloly for every catogory by tha Iength of Lhc:r con ti-

nupus service on a post in the sald category LI 7

o !
! o

Prowded that in the case of members appo;nt\.d by direct rccrmtmeht
their iater-se seniority shall bgin the order of mierit’ determmcd by thc Sen-lcc
selection coinmittee or of any authority, as the case may ‘be: -

Pronded Furthcr that i in the ¢ase of two Or more meribers appoxmed

on the samé daté, a member appointed Py direct rccrultmcrt ‘$hall-bé sosfor
1o a momber. appomtgd othcrwxsa . i

Co 10 Pamskmems .smd appea!s —(1) Evcry membeér’ of the servme ‘shall
be liable te have his increments or.promotion withheld ot to be. censurnd,
reduced in rank, compulsorily retired, veverted or dismissed’ for breadh
of any departmental rules/regulations or, of discipline or for carglessness,
- unfithess, neglect of duty or office m:sconduct, by such 'fmthonty as may be
'prescribed by rules made in this behalf :* T e d

Provided that no such member of the service, as af0resa1d shall be
-reduced in rank, compulsorily rotired, remoyed,.or dlsnusscd by an auiho-
nty subordmato o, r_hat by wh;ch hc Wils appomted

o 2) No member-of th. service shall be ‘punished undes sub-section
(1):uniess he has been- given a reasonable’ opportunity of showirg cause
against the “action proposed to be taken i in regard .to him:

Provided that this sub-section, shall not apply,—. . . .,

- (@) where a ember of servigs is romoyod or dismissed gn, the ground
- of conduct whmh.haw. led to h:s convmuon on a.crmural charge;
or . P I_ . . r"!“ o
"o (?J) where e ;Luthorlty c‘up’J\\ med to rc novc. or u:bmlsv. such a
e .membsr. of the sarvige is satisfied that for s,uch re~sons 10 be
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-tecorded by thet authority, it is-rot reasonably practicable to
give that person an opportunity of showing.cause ;

(&) -where the.Governer is. satisficd that.in the iptercst of scourity of
.the State it is mot expedient. to give a membuyr of the service an
opportunity of showing cause ; and

{(d) if any question avises whether it is reasomably practicable to
give a member of the service an opporfunity of showing cause
under this sub-section the docision thereon of authority e¢mpo-

_wered- to. removeor dismiss him, shall. be final.

(3) The membzr of the service upém whom a’ pl:mqhment has bcen
- inflicted under .this section. may, within such time and 1"' buch manner,
appeal to such officer or authority as may be. prcscrlbad

:(4) The authevity empowered to. 4mposc panaltics and the oppellate
authomty 1 respect, of 2 -category of. posts in services shdll besuek 2s may
be prescribed.

(5) Tho '.Centrak le Sexvices. Rules, mcludmg .the Ccntral Civil
Sirvices (Classification, Contso] -aad. Appca;h) Rulcs, anrd. the Central Civil
Sarvices (Co:aduet) Rules, as amended from time to time and made applica-
‘ble to the.ocmpioyess:of thy State Governmont, shall apply to.the members
. f -the.the  service, constituted unde: this' Act, $0 far as they are not incox-
sistent with thc.,prov;smns of ,this"Act "and thc niles mady- thcrcundm

‘.. ~Ak. Resignation from service—If the member of the service wishes
0., resign from sesvice he shall give onc monthﬁ’s noncc_r;ijwrii‘ing ta the
appomtmg authority. Tf the m :mber of the'service, falils 0 3wc suclrnotice,
or gives a shorter notice, the appointing authority “may - recover - one
.-menth, salary with usual a!lowam.ea or the salary ard allowonces for the
;peciod which the .notive - ‘falls short of onme month ‘as' the ' casormay bc,

' ,from sych. member; m “licuof'the ‘notice.

o flz. Rcuremenz fram serﬂcx: ~Moniabers of the service shalf retire'on
tue afternoon of the last day of the moyith in which they attain thn,.age -of
fifty-cight years ; except the wor kman, who will retire on attdining ‘the-age
ul suit)' years. , o

(IR . Cy
Exp!anarmﬂ —‘For the par poswef’ this seection, the exppesswn work-
marn”} meaas a-skitled; csermi-tled orun-gkitled, artisan
.employed on monthly rats of pay in the service and

“mb?udes a'ipeon, ‘¢howkider, safai ‘karamchafi, mali,

' ficoék-and other ser vants’ doclarcd by the Govcrnmenu to

f1 ' o theworkman :

Provided that—— 6. - : SRR

(!) ‘the appoiating authority shall; if it is-of the opinfon that it is in
public riterest té'do so, 'have tha-absolute right,: by giving an
employee prior notice in writing, rotire that employee on the
date on which he completes thirty years of service or such pesiod
of service- as the State Goverament may: prescribe for-jts emp-
loycees from tifie 10 lime or attains fifty-five years of age or such



199

ags as the State. Gavermment may presceibe for its.employces
from tim to time oron) any date tharaafer torbe.specified in the
noties ;

(ii) thepeciod of such notice shdllnot, be-less tham one month and,
in case.atleast enemonth s notice is not given or notice for 4
poriod. of dess- than-ong month is. given;, the employee shall
b: entitled to claitha suin equivalent to the amountofhis payand
allowances, at the same rate at which he was drawing them imme-
diately before the date of retirement, for a pariod of one month

_or asthe casemaybe; fortheperiedby whichsuch notico: falls
short of ‘onemaonth ; - o ‘

(iii} any employee may, after giving at least one month’s previous

.- Rotige.in writing, to the appointing,authority, retise.fom. service

.o -the dite on'which hecompletos twerity yoars of$cervice or such |

[

.. . beriadofserviceas th:State Governmentmay prescribe forjts

_employess froxd time to time, or attains fifty years of age.or

the notice, But: Ab empioyee. undsr. suspension shall retire frony

. iService. gxcept with'*th@ ‘sjpbgiﬁi:'gpp;qval“ o‘f'th’ef appointing

- authorify.

o .

13. Extraordinary pension and gratuity.~—(1) With the prior ap-

p;ovai’dftheva:vemmeﬁtthé:mumioipmﬁty*xﬁmygisvgmwﬁihaﬂmim or

gratuity— -~

. such.age as the Stite ‘Government may prescribe. for its employess |
fromytime. t0 time or-fromr any date theredfter'to be, specifiddin. .

i

(@) toamemployeoinjurodvimthe-dischargeof Hadutios:; - - -
Py t :

.. (&) to the family of an emplbyee who is killéd in the dischalrge of his

<t

" (2) THS extraordinity pansiof ot thie gratuiiy-shnll ot excebdthe 'sum

Sy e W . . BRI

to which such jnembatof’servieé ‘or-His-fammity woultl be.entitted 'if e, was

0 ol yes Wb e State Goveimmon

Lo,o-a . PR LA

14 Plrtsionin liew of Comtribiiry Providént Bl —(T) A ‘rhonitler of

tho service may, in lieu of the Contributory Provident Fund benefits admissi-
bl to hgm wndbr the Provident Funduict, 1923 (1%0f TH25) opifor service

andfamity-pynsiony and:imithat evunt - herwillibs govorned bytherules, as -

are applicabie to the employees of the State Government ; and such g

Person shalil contribute to the General Provident Fund :
‘Provided;that—. Y

-

(¢} the share of money contribution by the mumicipality dlongWit:.h' '

interest accrued thercon, to the credit of such a person in.. his

4

~‘and Gratuity Fund’; established for ‘this purpose ;

., Contributory Provident Fiod, shall be credited to the Pension.,,

‘() the share of money, alongwith: intérest 'éc&rﬁect‘th‘erébn;'_' ta—the '
creditof ‘suchra person.in the Contzibutory Providént Fund on .
' acgount of His own contribiition, shzll be transferred to hiscredis

~in‘the Géneral Provident Pomd ‘bstablished for the purpose ; and
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any loss caused to the municipality through withdrawals during
“the service shall be made good by him.

(2) The municipality shall, in relation to the members of the service
who havé  exercised the option for pénsion inder sub-section (1), shall credlt
its contribu tlops regularly but notlater than fifth day of the month following
the mqnth to which the contnbuuon relatcs 1nto the Pension and Gratuity
Fund: .'-,.‘. Lo RS TRI
_ (3) The “Pensgon and Gratuity Fund" and. “Gencral ‘Provident Fund”
referred to in sub-section (1), shall be cstabhshcd dnd maintained by the
Director, Urban Local Bod:cs, Himachal Pradesh in such manner, as = may
be plcscrlbcd. L L . , '

4) Nofwnthstandmg dnythmg 10 tho contrary contamed‘ in tlns Act,
the ersons who were in ‘the regular service ! of ‘any. inmmc;paltty as on
1st Aprll 1992 and had'rétired’ bcfo;c the 30th da‘y of May, 1994, provi
ded they opt for 5erwcé and fam;]y pensions iindet this section, and refund
to the’ Du’ector ! within' such pe, riod ag mdy be specified, the employer’s contri-
bution to thc Provadent Fund including interest received by them - from the
employet’ together with- mm_prle intérest at §ix per cent ' pér annui from the
dateof its withdiawal till ‘the date Of repaymenit, will Also be ‘eligible for
scrvice and family pensions payable under this Act.

i i c A rALR

w18 beparfmentaf exammar:an -—-’Ilhe. \Gove:nmcnt may,‘ by nonﬁ-
cation, direct that the persons appointed fo any postin a service, as may . be
speciﬁed shall be required 10 pass a departmental examination, the details
and syllabus- for. which and .the copsequences for. failure to.pass.it shall be,
as may be prescnbcd by thc Government,

T o) oeit A "o B

16 Leave 1raveh‘mg a!lowance, Jo:mng frme suspan.s'wn medical
Jacilities, fees, and honoraria and other matiers —Inrespect of leave, travelling
allowance, joining time, suspeasion, Jeave, edical facilities, feps, hono:ana
hous¢ rent pllowance, dcarnass allowance auon ‘of" pay,, grant. 'of inere-
ment, deputation and other maiters, AOL exprpssl}' PrOWch

contamlt;.d in the rules appl\cz\b]e to the State GDVcrnmem employees

|fr” 'F ) -t i B S |

o Prov:ded that leave salary shall bc payablc to.a member of' thc serwce
iay a mumcnpajuy whnre hc happcns to serve at the time of proceedmg on
£aAYC ;.- [ L LT L {wl v ‘..' N ERETRE AN s 3 R PLE

: ,-)"._;f 1 ST R T U T S S PAFEETION

Provided further that a pcrson on transt‘cr shall draw I:us travellmg
allowance and joining time benefits from the municipality to -which'thé ‘is
transferrcd

) 17 Recom‘ af serwce.-—(l) 'I'hcro shall be mamtamed a parsonal file
for evéry member in which shall be pJaced all papors, .record and other docu-
ments relating to hi¥ service. The file” shajl contain in particular a service
book giving the date of birth, luatory of service from the datc of his appoint-
ment, partlculars of i mcrcment promotton, reward, pu;ushmcnt and al} other
speclal events o 'hi§ career.. Thg scrque book :.hall also coptain the leave

aceuint forny showmg'}‘t gommplete record of leave except casual leave,

R

in’this "A¢, the
member of the service shal) be govcrned by the corresponding provisions
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~ {2) The date of birth shall be recorded in the service book maintaired
wnder sub:scction (1), in red ink both in words and ﬁgurm and duly signed
by the concerned member of the service and authenticated in the case of the
Manicipal Corporation by the Commissioner, in the case of Municipal
Councii by the Exccutive Officer and in the case of a Nagar Panchayat by
the Secretary; and said ontry of date of birth shall be deemed to bz the
cuncluswt.. proof and Sh‘i” not be guestioned in any court of law.

(3 A conﬁdent;al file shatl be mamtamcd for cach mcmber :

Provided that the Government may, if it S0 decides, make such arrange-
nents, as it may deem nece:sary to maintain, in - addition, a centralised
record of leave, pay and service of membors in thc manncr prescrlbcd

18. Outh of allegiance.—Every, mrmber, unless he has already done
so, shall bs required to take an oath of allcg ance to the Constitution of
Indm as by law established. .

19, Reservations. —-Nobhmg contzined in this Actshall effect the reser-
vations and other concessions requiréd to be provided for Scheduled Castes,
Scheduled Tribas, Backward Classes, Fx-servicemen, physically handicapped
Persons or any. or.her class or catogory of persons in accordance with thc Ordcrs
issued by the Govcrnment in this regard from tm‘la to tlma. .

i

Provided that the total paccentage of t‘\e rpserVations so made shall Tnot

exceed fifty per centatany time. .

20. Power to amend Schedules.—~The Government may, by notlﬁca
tion published in the Official Gazette, amend by way of addition, omission or
variation any of the items of the Soh-“dulc Tand Il to this, Act, and when
the Schedule is so amendd, such addition, omission or vanat:on shall have
the cﬂ"ect as 1f |t had been made by thls Act. .

21. Poiwer to make rufes -—(1) The State Government may make rules
for carrying out the purposes of this Act. -

(2) In p:tmcular and without” prejudice o the generality-of the - fore-
going powers, such rules may provide for all or any of the matters which
under the provisions of this Act, arerequired to be prescribed or to be prowfx-
ded- for. in.the. rules

(3) All ruies made under this Act shall be subject to the condltron of
previous publication. el

{4) Alirules framed under this section shall be lald on lhc Tablc of the
Legislative Assembly. : ;

22, Savings.—(1) All corrcspondmg provisions contamed{ in -any
enactment , rules, regulations and bye- -laws relating to the municipal services
in force in thc mumc:paht:es immediately bafore thc commenccmcnt of this
Act shall stand repe'l[cd , . et

ar— LR 5
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‘Providedthat-thy order made or action taken under the Agts, rules,

regulitiotstor byeslaws 80 srdpealed shiall beideemed to -have been made
under ' the' corrosponiding -provisions- of this. Act. : _

'(2) Nothingreontaitud-in ithtis At shalleyiply towhe officors or. b}‘ﬁéials
of the State Gov:iaméent worKinvgon deputdtion basis.with-a municipality.

23. Repeal of Ordinance No. 4 of 1994 1) Tho Himachal Pradcsh
Municipa! :Ssrvices: Ordinance, 1994:(4 of 1994) is hereby repealed.

.. .-@) Notwjthstanding the repeal of the Himachal Pradesh Municipal
S, vices Ordinance, 1934 (407 1994) anythifiy done bl-4ty aotion takemunder
the said-Ordinancz shalibe dectiell " to ' hdve ‘butr ‘done ~bf tdken utdaritito
¢a-responding provisions of this Adt. * B e

i . | .J__‘ I.' P SCHEDUL‘E‘I o n
. F L U e e 1

[See section 3]+ < L

— [y -

'_:S]'. ) ' _'_II :‘:E . Nahlqpf iheﬁefvlclcd _‘[ . r ’: .'t\ . .\‘J‘fl.'j)'-.‘ ey

[t

Mo i i e ) . . i o
A I (LA L PR JREE 7 EE A BT rhe

i B A T TS TR .’2

ATV L D ek iaben Uil

HIMACHAL MUNICIPAL STATE LEVEL SERVICES oF - "
1. Superintendents Grade-I. = ., . _ .
2. Supsrintendents Grade-Il. = e '
3. Assistants/Accountants. '
4. Tax Inspeciors. . ) )
g ‘Samtal’ty‘l’nsp'ébtbl's"') U PRI e, L e e
‘60 CBuvveybrs. ot T L ORI B L
70 WWorkBapspviors. o - 1 el A1 e 0 e, L
U8 Sdbopttory TEEMMOIHS: 0 . e w0 g g
9. Santitary Supervisors:-- e RS T VPR T

. .SCHBDWLEIL .. . .
[Seeﬁeﬁtion 5(1)] 1“"_;-\‘ LN )

e R P TP .
wtrr— L A TR T R
MBI e e gl .;Ngnlé,.OFSerpldc_‘ A )
P T T , [P
, . - o . I

;[ A ST R oot g L . T 4
1 3! , r e

s AP T f

A. ;Healthofficers. . .. )
2. 'Executive Enginetrs. ' S ad T
3. Assistant Engineers. N T

4, Tunior Engineers.
“5, "WrarkerSubwrintsndeits. .. . oL oL
6. Draughtsmen. I
7. Assistant Draughtsmen.
L.-,-,sl.'.. Fa'itmﬁnsg . L r] . . Lo
Vg o aivisional Rorest:Officers. ... ... o0
"0, IRaipeOFCers. .~ . . IS e
11, Deputy Forost Rangers. ' SRR
12. Forest Guards. B L AT
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AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH MUNICIPAL SERVICES
(AMENDMENT) ACT, 2023

ARRANGEMENT OF SECTIONS
Sections :

Short title and commencement.

Amendment of section 3.

Amendment of section 4.

Amendment of section 5.

Amendment of section 20.

Insertion of SCHEDULE-III and SCHEDULE-IV.
Repeal and savings.

Nk Wb =

Act No. 14 of 2023
THE HIMACHAL PRADESH MUNICIPAL SERVICES (AMENDMENT) ACT, 2023

(As ASSENTED TO BY THE HON'BLE GOVERNOR ON 22ND NOVEMBER, 2023)

AN
ACT
further to amend the Himachal Pradesh Municipal Services Act, 1994 (Act No. 11 of 1994).

Be it enacted by the Legislative Assembly of Himachal Pradesh in Seventy-fourth Year of
the Republic of India as follows:—

1. Short title and commencement.— (1) This Act may be called the Himachal Pradesh
Municipal Services (Amendment) Act, 2023.

(2) It shall be deemed to have come into force on 23 day of August, 2023.

2. Amendment of Section 3.—In section 3 of the Himachal Pradesh Municipal Services
Act, 1994 (hereinafter referred to as the “principal Act”),—

(a) after sub-section (1), the following sub-section shall be inserted, namely:—

“(1-a) There shall be State Level Municipal Corporation Services comprising of the
posts in Municipal Corporations, established under the Himachal Pradesh Municipal
Corporation Act, 1994 (12 of 1994) and as shown in the Schedule-III of this Act.”; and

(b) in sub-section (2), after the word, sign and number “Schedule-1, the words, signs and
number “or Schedule-III, as the case may be” shall be inserted.
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3. Amendment of Section 4.—In section 4 of the principal Act, in sub-section (3), after
the word, sign and number “Schedule-I”, the word, sign and number “Schedule-III"" shall be
inserted.

4. Amendment of Section 5.—In section 5 of the principal Act, in sub section (1), after
the word sign and number, “Schedule-II", the words, signs and number “or Schedule-IV, as the
case may be” shall be inserted.

5. Amendment of Section 20.—In section 20 of the principal Act, for the words, sign
and numbers “Schedule-I and II”” the words, signs and numbers “Schedule-I, II, IIT and IV shall be
substituted.

6. Insertion of SCHEDULE-III and SCHEDULE-IV.—In the principal Act, after the
SCHEDULE-II, the following SCHEDULES shall be inserted, namely:—

“ScHEDULE-IIT
[See section 3(1-a)]

S1. No. Name of Service
1 2

HIMACHAL PRADESH STATE LEVEL MUNICIPAL CORPORATION SERVICES OF—

1. Executive Engineer
2. Assistant Engineer
3. Administrative Officer
4. Superintendent Grade-I
5. Superintendent Grade-II
6. Chief Accountant
7. Chief Sanitary Inspector
8. Private Secretary
9. Personal Assistant

10. Secretary

11. Junior Engineer

12. Draughtsman

13. Senior Assistant

14. Statistical Assistant

15. Accountant

16. Junior Accountant

17. Sanitary Inspector

18. Community Organizer

19. Stenographer

20. Steno Typist

21. Surveyor

22. Sanitary Supervisor

23. Work Supervisor {Redesigned as Technician (Supervisor)}

24. Computer Assistant

25. Driver

26. Meter Reader
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27. Meter Mechanic

28. Technical Mechanic

29. Junior Office Assistant (IT)

30. Junior Draughtsman/Assistant Draughtsman
31. Clerk/Junior Assistant

32. Data Entry Operator

33. Ferro Printer

34. Laboratory Technician

35. Technician (Carpenter, Mason, Blacksmith, Electrician, Fitter/Plumber, & Mechanic)
36. Male and Female Health Worker

37. Tailoring Teacher

SCHEDULE-IV
[See section 5(1)]

SI. No.  Name of Service
1 2

Architect Planner

Corporation Health Officer/Health Officer
Town Planner

Veterinary Public Health Officer
Law Officer

Planning Officer

Naib Tehsildar

Veterinary Pharmacist

Deputy Controller Accounts
Section Officer (F&A)

. Assistant Architect Planner

. Kanungo

. Patwari.”.

H
COXNAIN R W~

—_— e —
W N =

7. Repeal and savings.—(1) The Himachal Pradesh Municipal Services (Amendment)
Ordinance, 2023 (3 of 2023) is hereby repealed.

(2) Notwithstanding such repeal any action taken or anything done under the Ordinance so
repealed, shall be deemed to have been done or taken under the corresponding provisions of this
Act.

fafer fomm
SIBECEIl

IMHAT—2, 20 FIHR, 2023

AT TAOUAORNRO—S10(6)—18 / 2023—tol —f2ATdel YUY & IodUTd 1 WRA & Hfqend
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